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- Date of Order 310.04.20

R LG INaL APPLICATION NO. 381/1997.

Mool S ingh Rathore 8 /0o chri Ugam & ingh, aged about
50 years, resident of village and post Sewa, Tehsil-
Didwana, District Hagour, Exe-serviceman at present
working as telephone Operator im the Telecom
bepartaent at £-40-B Jodhpur.
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1. Unicn of Indis through the Secretary ( P&A ), gowt.

of Indie, Ministry of Persannel, P.G andg Pensions

( Department of Perscmiiel and Yraining ), New Delhi,
2, The Chief ¢eneral iManager, Telecom Department, Jodhpur.
3. The Telephone Divisianal Manager, Jodhpur.

4, The Senior sccounts Officer, (&&B), Jalpur.
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Mr., P. R. Singh, ccunsel for the applicant.
bir, K. . Wahar, counsel for the respoundents nos. 1 & 2.

None is present for respondents no. 3 & 4.

CQall

Hon*ble v, 4+ K. Misra, Judicial sember,.-
Hon' ble sw. Gopal &ingh, administrative riember.

( per Hon'ble ir. Gopal Slngh )

In this gpplication under Secticn 19 of the
R;\ Administrative ‘I"ribunal:s‘ act, 1985, applicant riool
S ingh Rathore has prayed for quashing the impugned
order dated 14.02.1995 ( annexure A-1 ) and for a
further direction to the respondgents to grant the
benefit of fixation oi‘:‘ pay Of the epplicant , in
accordance with the existing rules on the subject
and alliow arrears of pay and aliowances froim the

date of his appolntment as such, sloagwith, interest



at the rate of 24% per annuw.

2, ‘The applicant's case is that he was enrolled in
Ingian Aﬁuy in Signals Unit as Signal #an on 26.07.19&5
and on completiocn of 15 j{ears of active service, he
wagd kept on reserved list for 2 years., The applicant
was re-eiployed in the Telecom Lepartuent on the post
2 of Telephone Operator, pay scale of kRs. 260-400. It
4’4 iz the contention of the applicant that his pay on
the post of Telephdne Operatof should have been fixed
by allowing him the benefit of the sepvice rendered
with the Indian Army, for the purpose 0f increment
in the pay scale of R&, 260400, Meaning thereby
that his pay should have been fixed by grant of
incrementis equal to the number of completed years of

service with the indisn aArmy.

3. in the counter, the resgpondents have denied the
application, idt has been poluted ot by them that the
applicant was 1o the pay scale of Ks., 205-265, in the
Indian army snd he was re-employed on the post of

Telephone Operator, which carries the highér pay scale

Of R8, 260=400. i terms of rules on the subject,

he was not entitled to count Army service for the
7‘&\ benefit of increment on'his re-eiployment . It has

therefore, been averred by the respondents that the
{ applicatiocn is devoid of any merit and deserves to be

dismissed,

4, we have heard the learned counsel for the parties

and peruwsed the records of the case carefully.

5. The guestion of fixation of pay of dx-Serviceman
on re-eifployment on a clvil post came up earlier before
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us in Q.4, Ko. 36/2000, Sh. Shyam Lal Safan Vs, U.0.I
& Ors, decided on 31.01.2001. In our order dated
31.01.2001, it was held that the case Of pay fixation
of the applicant therein, was to be in accordance with
0.M. dated 25,11.1958 and 14.03.1968., The applicant
therein had joined the army on 17.10,1961 and he was
re-employed on the post Of TelephUne Operator in
P&T Department on 19.04.i971. In our opinion, the

. case in hand is squarely covered by our order dated

Aﬂ“ 31,01.2001 passed in O.A. No. 36/2000. Accordingly,
for detaliled reaﬁ@hsyreco;ded in our order dated
31.61.20614”£aésed iﬁ b;A. Ko. 36/2000, we pass

the order as“ under ;-

. fhe Q.4. is allowed and the lmpugned
order dated 14.02.1995 ( énneﬁure A=l }
is quashed and set aside. The respondents
are directed to f£ix the pay of the
applicant in accordance with O.#. dated
25411 .1958 and 14.03.1968 by grant of
advance increments equal to the nunber

of completed years of service with the

Indian Army, within a period of 3 months

from the date of receipt of a copy of

A\iI; thils order, Ho ¢osts ",
CC -l | W%mw\
( GOPAL &INGH ) A " ( Ae K BISRE )
L 4 Adonz ., M2 mber ' Judl. Meuber
1\ yd
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